
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION NO.780 of 1991 	 - 

DATE OF JUDGMENT: 23rd March 1993 

BETWEEN: 

Mr. V.t4uraljdhar 

Mr. K.Seshagiri Rao 

Mr. G.Radhakrishna Murthy 

.. 	•'. 	

.APPlicant%j 

AND 
Ii 

S 

The Central Provident Fund Connjssjoner, 
NewDelhj. 

The Regional Provident Fund Commissldner, 
Andhra Pradesh, 
Hyderabad. .;• 	Respondents 

4 

APPEARANCE: 

Mr. N.Ramamohan Rao, Counsel for the APPlicark 

'Mr. Vilas V.Afzulpurkar, SC for PF for the Respondents 

4 

CORAM; 

Hon'ble Shri Justide V.Neeladrj Rao, Vice Chairman 

Hon'ble Shri R.Balasubrarnanian, Member (Admn.) '  
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1 

- 	 contd.... 

. 	 . 4 

• 

I' 
-- :- 

/_ I 	 - 

1 	
'1 c 



Gq)  

N 

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON 'BLE 
SHRI JUSTECE V.NEELADRI RAO, VICE CHAIRMAN 

This OA was filed praying for a direction to the 

respondents to redraw the final seniority list of Head 

Clerks strictly in terms of the Judgment rendered by this 

Tribunal in OA Nos.49O and 491 of 1986 by taking into 

consideration only the actual number of promotions ordered '3'  
to the category of Head Clerks between November 1982 and 

July 1983, ahead of the applicants herein, and on that 	\ç)  
basis assign appropriate seniority to the applicants in 

the category of. Head Clerks. 

2. 	The learned counsel for the respondents submitted 

on the basis of k letter dated 1.10.1992, vide Annexure A-i 
in MA 1342/92 that the seniority list of the Head-Clerks 

is going to be revised. Hence, we feel that it is not 

just and proper to express our views in regard to the 

various contentions raised in this OA. Suffice to observe 

that if the applicants are goipg to be aggreived by the 

proposed revised list, they are free to move this Tribunal 

and that the promotjonsfrom 8.8.1991 ie., the date of 

/ 	filing of this OA, have to be revised if there is necessity 

to revise in purjTh7Eof the proposed revised seniority 

list. The OA is ordered accordingly. No costs. 

contd. 

IF 



\ 

.. 3 

3. 	As the OA is disposed of, the MA Nos.1342/92 and 

1343/92 filed in this OA have lEome jnfructuous. and are 

accordingly dismissed. 

(Dictated in the open Court). 

L 
(V.NEELADRI RAO) 
	

(R.BAIJASUBRAMANIAN) 
Vice Chairman 	 Nernber(Admn.) 

Dpted: 23rd March, 1993. 
Deputy Registra ( ) 

To 

The Central Provident Fund Comrnissioner,New Delhi. 
vsn 	 2 

The Regional Provident Rind Commissioner,A.P.Hyd. 

3. One copy to Mr.N.Ramnxhan Rao, Advocate, C1T.Hyd. 

One copy to Mr. Vilas AfzulpurJcar, SC for P. F.CAT. 1-lyd. 
One spare copy. 
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TYPED BY 	COMPARED BY 

CHECKED APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD. 

THE HON'BLE MR.JUSTICE V,NEEL,ADPJ RAO 
VICE CHAI RMAN 

AND 

THE HON'BLE' MR.h.BALASUBRAMANIAN ; 
MEMBER(AUIN) 

AMD 
1 

THE HON'BLE 	74R.T.CHANDRASEKH.AR  
- 

. 	 DDY 	ME.MBER(JUaJ) p 
DATED; 	¶2>- 3 -1993 

OR1/JUMEN 

R.P./ c/t 
in 

H 	•,. 	
. 	O.A.No. 

'4. 
T•A.No. 	 (W.P.No 	 ) 

. 	 . 

Admitted and Interim-directions 

isSued. 
. 	 . 	 ;dlowed. 	. 

Disposed of with directions 
. . 	

- 	 Dismissed as withdrawn. 

Dismissed 

- 	 • 

	

Dismissed for default. 

- 	 Ordere/Rejected. 

NO order as to costs . 	. 
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